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QUESTION OF PRIVILEGE

Alleged misleading information given 
by the Minister of Home Affairs re.

Belchl Incident

MR. SPEAKER : Yesterday Sarvashri 
C-K. Chandrappan and B. Rachiah sought 
to raise a question of privilege regarding 
alleged misleading information given to 
the House on the 13th June, 1977, in the 
•t&tetncnt made by the Minister of Home 
Affairs on a calling attention matter about 
atrocities on Harijans at Belchi village in 
Bihar. Some memienr stated that the 
Deputy Sepaker had given his consent to 
raise this matter under rule 22a.
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I then observed that the records did not 
show that the Deputy Speaker has given 
his permission under rule 22a. In fact, 
what the Deputy Speaker had said in the 
House on the ifath July, 1977, was :

“ In accordance with the practice of the 
House in such matters, I ha«/e sent 
copies of the notices to the Minister of 
Home Affairs for hit, factual com men ts.
I will take a decision in the matter after 
I receive a reply from the Home 
Minister.”

The observations of the Deputy-Spcakcr 
were commun icatcd in writing to Sarva­
shri G K. Chandrappan, K.A. Rajan, B.P. 
Kadamand Shrimatt Parvathi Krishhnan 
on the 1 Gth July, 1977, itself.

The Lok Sabha Bulletin-Part I dated the 
i6th July, 1977, also contains an entry to 
this effect on this matter.

However, I observed yesterday that I 
would consult the Deptuy-Speakcr whether 
he had given his permission to his matter 
being raised undt r rule 2 2a  as claimed by 
certain Membet*. The Deputy-Sepaker 
has informed me in categorical terms that 
he had not given permission to any 
Member under rule 2 2a  to raise this 
matter in the House.

It is thus clear thir thr* contention of 
these Members that the Doputy-Speaker 
had given them permission to raise this 
matter under rule m  is not correct.
I have already disallowed this matter as 
stated earlier on the ground that the
question relating to motive for the occur­
rence is sub-judice.

SHRI VASANT SATHE (Akola) :
On a point of order. You have been pleased 
to observe...
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MR. SPEAKER : There is no point o f  
order. Please sit down. Mr. Sathe.

SHRI VASANT SATHE: You have 
been pleased to observe yesterday and 
just now tbat you Aave not given per­
mission because the matter is tub juMe*.
I would only like to know as a matter o f
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fact what information you have, before 
which statutory tribunal or authority 
performing judicial and quasi-judicial 
functions is the matter pending because, to 
our knowledge, there is no case filed in 
the criminal court yet; only investigations 
are going on. Secondly, the only commit­
tee which u alleged to be inquiring into 
the matter is of some legislative Members 
just as Members of Parliament; that is not 
a statutory body. I would, therefore, like 
to know what is the information you have, 
before which judicial body the matter is 
pending because of which it is sub judice. 
That is all.

MR. SPEAKER : The Bihar Govern­
ment has reported that a chargesheet has 
been filed in the matter before a criminal 
■court.

S T A T E M E N T  R B i  F L O O D  S I T U A T I O N  
IN  T H E  C O U N T R Y

M R  S P E A K E R  : M r . B a r n a la . Y o u  
m a y  l a y  th e  s ta te m en t o n  th e  T a h le  o f  th e  
H o u se .

T H E  M I N I S T E R  O F  A G R I C U L ­
T U R E  VND I R R I G A T I O N  ( S h R I  
S U R f l T  S IN G H  B A R N A L A ) : I  Jav  on 
th e  ’t a b l e  of th e  H o u se  a  s ta te m en t r e g a r d ­
in g  th e  flood s i tu a t io n  in  t h r  c o u n tr y  a n d  
th e  step ., ta k e n  b y  G o v ern m en t to m e e t 
th e  s itu a t io n

STATEMENT

D u rin g  1Q77, th e  S o u th -W es t m onsoon  
se t on  th e  In d ia n  P e n in s u la  a t  a b o u t th e  
n o rm a l t im e . It h it  th e  K e r a la  co ast 
d u r in g  th e  f irs t w e e k  o f  J u n e  a n d  th en  
a d v a n c e d  a n d  sp re ad  o v e r  th e  e n t ir e  
c o u n tr y  b y  th e  f irs t w e e k  o f  J u lv .  T h e  
r a in f a l l  d u r in g  th e  c u rre n t m o nsoon  so 
f a r  h a s  b een  a b o v e  n o rm a l in  G a n g e u c  
W e s t  B e n g a l. S o u th e rn  B ih a r  P la te a u , 
H a r y a n a ,  D e lh i, P u n ja b , H im a c h a l P r a ­
d e sh , J a m m u  a n d  K a sh m ir . R a ia s t h a n , 
G u ja r a t ,  M a d h y a  M a h a r a s h t r a , R o v a la -  
se em a  a r e a  o f  A n d h ra  P rad e sh , T a m il 
N a d u , L a k sh ad w e e p  a n d  c o a s ta l K a r n a ­
t a k a . L a rg e  excess o f  o v e r  5 0 %  ab o v e  th e  
n o rm a l h as  b een  re co rd e d  in  th e  S ta t e  o f  
P u n ja b , R a ja s t h a n , H im a c h a l Pr>tdcsh, 
D e lh i a n d  p a r ts  o f  G u ia r a t  a n d  W est 
B e n g a l.

Damage due to floods :

According to reports received from the 
State Governments, floods causing consi­
derable damage have occurred in parts 
of Assam, Gujarat, Haryana, Punjab, 
Rajasthan, West Bengal and Delhi. States 
have undertaken necessary relief and rescur 
operations in the affected areas. A detail­
ed assessment of the damage is yet to be 
made by tbe State Governments. How

ever, preliminary reports received so far 
indicate that an area of about 17*5 lakh 
hectares and a population of abour 61 
lakhs have been affected. Crops over an 
area of 7*73 lakh hectares and 69163 
houses have been damaged, 148 human 
lives and 458 cattle heads lost. The en­
closed statement gives preliminary assess­
ment of flood damage made by the States 
so far. It will be seen therefrom that 
during the first half of the monsoons this 
year, damage due to floods has not been 
very heavy,

Assam :

F o u r  w a v es  o f  floods, a l l  o f  m e d iu m  
in te n s ity , h a v e  o c c u rre d  in  B ra h m a p u tra  
a n d  its  t r ib u ta r ie s .  D u rin g  th e  la s t  w e e k  
o f  M a y  a n d  f irs t w e e k  o f  J u n e ,  th e r e  w a s  
d is ru p tio n  o f  ro ad  tra f f ic  a n d  th e  r a i lw a y  
b r id g e  on  B e k i riv e r , a  s m a ll r iv u le t  in  
D a r r a n g  D is tr ic t , c o llap se d  r e s u lt in g  in  a n  
a c c id e n t  to  th e  T e z p u r  E xp ress . D u e  to  
a  c lo u d  b u rs t in  th e  v ic in it y  o f  J o r h a t  to w n  
a n d  f loods in  th e  T o k la i ,  p a r ts  o f  th e  c it y  
a n d  su r ro u n d in g  a r e a s  w e re  in u n d a te d . 
W a te r  a n d  p o w er  su p p ly  a n d  te le p h o n e  
sy s te m  w ere  d is ru p te d . A rm y  w as  c a lle d  
in  to  a ss is t th e  c iv i l  a u th o r it ie s  in  re scu e  
o p e ra t io n s . D u r in g  th e  su b seq u en  t floods, 
th e  r iv e n  S u b a n s ir i ,  D h a n s ir i, P u th im a r i ,  
M a n a s -B e id , K o p il i  a n d  a lso  B ra h m a p u tra  
in u n d a te d  so m e a re a s . F lo o d  embank­
m e n ts  w e re  a ffe c te d  in  c e r ta in  re ac h e s  a n d  
r iv e r  b a n k s  e ro d ed  in  iso la te d  lo c a t io n s , 
E rosion  took  p la c e  on  M a i a u l i  Is la n d  a ff e c ­
t in g  p ro tec tio n  d y k e  a t  O h u tg u r i in  so m e 
p la c e s . T h e  P W D  B u n g a lo w  a n d  W ire le ss  
T r a n sm it te r  s ta tio n s  w e re  a ffe c te d . F lo o d s 
in  th e  B a ra k  b a s in  d u r in g  th e  h rs t  w e e k  o f  
J u n e  a ffe c ted  3 58  v i l la g e s ; lo w - ly in g  area* 
o f  K a n m R a n j to w n  w e re  su b m e rg e d .

A c c o rd in g  to th e  la te s t  rep o rts , th e  s ta te  
G o v ern m en t h a v e  in d ic a te d  t h a t  c ro p s o v e r 
a n  a r e a  o f  2 *15  lak h  h e c ta re s  w e re  d a m a ­
g e d :  34 h u m an  liv e s  a n d  141 c a t t le  w e re  
lost T h e  S ta t e  G o v ern m en t 9p en t R s . 
6 3 -9 5  la k h s  on  g r a tu ito u s  re lie f .

Gujarat:

T h e re  w e re  h e a v y  r a in s  in  th e  S t a t e  d u r ­
in g  th e  la s t  w eek  o f  J u n e  a ff e c t in g  p a r ts  o f  
K u tc h , K a ik o t, J u n a a ta d h , B a n a 'k a n th a , 
S a b a r k a n th a , M e h s a n a , G a n d h in a g a r , 
A h m rd a b a d , K h e d a , P a n c h m a h a l. V ad o - 
d r a ,  B h a ru c h , S u r a t  a n d  V a is a d  d is t r ic ts . 
B an a sk an th a  a n d  M e h sa n a  d is tr ic ts  a g a in  
e x p e r ie n c e d  h e a v y  r a in s  d u r in g  th e  la s t  
w eek  o f  J u l y .  A c c o rd in g  th e  r ep o rts  
r e ce iv e d  from  th e  S t a t e  G o v ern m en t, a 
p o p u la t io n  o f  q  *60 la k h s  h a s  been  a ffe c ted  
in  1587 v il la g e s .

Haryana :

D u e  to  co n tin u o u s h e a v y  r a in s , th e  
S a h ib i  r i\ e r  a n d  D ra in  N o . H w e re  in  sp a te .


